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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Crimnal Appeal No(s). 1072/2016
UDAI SHANKAR DW VEDI Appel | ant ('s)
VERSUS
H GH COURT OF JUDI CATURE AT ALLAHABAD
THR REG STRAR GENERAL Respondent ( s)
(with appln. (s) for permission to file additional documents and
stay and office report)
W TH
Crl.A No. 1095/2016
(Wth appln.(s) for bail and suspension of sentence and stay and
O fice Report)
Crl.A No. 1104/2016
(Wth appln.(s) for bail and ex-parte stay and suspension of
sentence and permission to bring addl. facts and Ofice Report)
Date : 16/12/2016 These matters were called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR JUSTI CE ROHI NTON FALI NARI MAN
For Appellant(s) M. Ratnakar Dash, Sr. Adv.
M. Adesh Kumar G 11, Adv.
M. Vishal Arun, Adv.

Ms. Rachana Srivastava, Adv.
Ms. Moni ka, Adv.
M. Sukrit R Kapoor, Adv.
For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER
The appellants shall take fresh steps to serve the unserved
respondents within four weeks.
Dasti service, in addition, is permtted.
Li st after four weeks.
( NARENDRA PRASAD) ( RENU DI WAN)
COURT MASTER  ASSI STANT REG STRAR



